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Neu Dolhi this, the 15th ciay of- Oct obe r, 1598.

Hon'ble Sint.Lakshmi Sua minathan, f'lsmber (O)

'  1, Imtiyaz Ali Khan
S/O Sh.Kasar Ali Khan

2. noh.Iniaran
S/O Sh.Abdul Aziz

3. f'lukaram H us sain
S/O Sh.riustak H us sain

4. San jay Kuma;r
S/O dh.Om Praleash

• 5. Oharam Pal
3/D Sh.Asha Ram

M  5« ilahboob'Ali Khan
S/O dh.Yakub Ali Khan r , ^

(All Parcel Porterss at N.Rly, Bareilly) . *. . App i re an ̂  s
(By Advfocats 5hri Yogasn Sharff© )

Versus

1. Union' o!"' ' India through the
Ssoretaryj,
Ministry of Railway,
Rail Bhawan, Mew Delhi, ,

2. The fenaral Manager,
Morthern Railway,- Baroda House,
New Oelhi. '

3. The Divisional Railway Manager,
N orthe rn Ra 11 wa y, Mora da ba d U ivn .,

jX Mora da bad.
4. The Secretary,

3an Sewak Sahkari Shram Sarnvida Sarnit
46, Dawahar Magar, Moradabad( UP) 9

...Respondents

OR 0 E R ( OR A L)

(rlon'bte Smt. Lakshmi Swarninathan, Member (3))
The applicants who are working as Parcel Fort..:r3 at

various stations unaer the Northarn Railways^ Moradabed jiviGXnri

with Respondent No.4 seek cartain directions to the rosnondonts
to extend the same benefits to the applicants as given by the
Hcn^-ble Supreme Court in National Federation of Railway Porters.
Usn d or 8 aiid__B8 a rs r s . Us. Un i on of Ind ia and Dthe r s ( Wr 11

Aty.
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Petition (Civil) No»507 of 199 2 uith other connected bJrit itions

dated 9.5.l99v5. Learned counsel has also relied on tlie judgeire'.nt

of this Tribunal in Miran.jen and 'Others V s . Ga ne r a 1 flan a qe r (N ^

Othe rs(DA 343/1997) dated 23.2.1998. He has also submittsd that the

applicants have submitted representation dated 6,8.98 addressed to

the Qsneral nanaga r (NR) j Baroda House, r\ie u Delhi, Respondent No.2

in the OA in which he has submitted that no reply has been given so

far. Learned counsel has submitted that he would ba satisfied if a
I

direction is given to the respondents to consider the re pre ssntetions

in the light of the aforesaid Supreme) Court and Tribunal's
1

judgerients and extend the benefits to the applicants if they are

otharuise eligible under the Rules,

2. In view of the above facts and circumstances and -the

submissions made by Shri Yogesh Sharma, learned' counsel, this OA,

is disposed of at the- admission stage itself uith the follouing

directions to the re spondentsl—

Respondents are called upon to consider the representation;.:

made by the applicants dated 6.8.9 8 in the light of the judgement

of the 3up»emB Court in National Fadaration of Railways Porters.

Vendors and Bearers W, s ■. Un i on , of.. India and Others (uir i t Pe t i t i on

(Civil) No, 507 of 1992 uith other connsctsd Lrit Pstitions dated

9,5,'1995- and the other judge rren t«. referred to above and pass a

reasoned and speaking order uith intimation to the applicants

uith in a period of four months from the date of receipt of a copy

of this order,'

No order as to costs. '
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( 3 mt, La k sh m i 3 ua m in a t It a n )
fie mtaer (0)


